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^'"inistrati ./e Tribunal
wind pal tench, Nsu Dalhi,

OA-2574/92

teu Delhi this the sth day of Noueiaber. 1996.

Shri I*lunir Ahmed,
S/o Shri Sher Ali,
Substitute Loco Cleaner
under Locoforeman,
Northern Railuay,
i^orad ab ad,

(through Shri a.S. Hain sSf advocate)

Union of India through

1. The General Planager,
Northern Railway.
Saroda House,
Nau Osihi,

Manager,

!£rth1r11:rLo '̂r""'"^ -nglhssrd),U.R.fl, Office,
floradab ad.

ft.. •••• Respondents(through Shri p.s mahpnHa, _i
• • "^nendru, advocate)

rho4.i- o.ttur Sankaran Nair (j ) o,--
Ui airman

''Applicant challenn-^o
enquiry reoorfwhich by itself cannnf '

At cannot operatp 4.1.

of -ppliaaht H, "^tri^ant• He apprehends that on fho k
., . ^ on the basis of" -pott tha Oisoipao,,, ^thotity oould pass
" ""hoot applyiog

3.

varsus

'ipplicant



- 2 -

2. It uill not OS propsr for this Tribunal to
-ks a posoisu Of ths eolOsnos onO pposs ths outcopa
of ths proceedings of an anqulry. UhUa daallng pith
tha angulry rappot, tha disciplinary ^thorlty pin
"aplna tha contention of tha appUoant that tha
enquiry report span If accaptad mfun, pouid not

out the charge. The enquiry authority appears
to haua reached tha conclusion that the aOsanca of
mostar roll register, pay sheet register aid pay

rs miUi^ates against the authanticity of tha
- Casual UOour Register, gpethar this finding

- stand scrutiny la amatter . loh the oisoipnnary
^thorxty will consider uhile •
on th. bals of th 'tha enquiry report, uith this direction

''-pose of the appllostlon. Np spsts.
'̂Vopllcant Pill OS f,p3 ^3.

brief contemplated by the rules.

Dated, the 6th day pf November, 1995.

(S a P, EtLsu as* V
Member (A)

/mm/

VS K'¥ZJtl0

(Chettur Sankaran Nairfj))
tJiair.man


